8r UPrSC,

presentad in March, a copy of which
Is being circulsted with the Budget
papers, along with a Supplement ex-
plaining the subsequent changes.

Ia presenting these budget pro-
posals Lo the House, I would conclude
with the expression of my confidence
that in debating these proposals the
House will bear in ming the compell-
ing economic necessities of the situa-
tion snd the vital importance of
avoiding an overdraft on the limited
resources of Government already
being strained to the utmost on other
accounts,

1449 hrs,

GOVERNMENT  (LIABILITY IN
TORT) BILL*

The Minister of Parlilamentary
Affairs gud Communications (Dr. Ram
Subbag Singh): On behalf of Mr.
Govinda Menon, I beg to move for
leave to introduce a Bill to define
and amend the law with respect to
the liability of the Govermment in
tort and to provide for certain matlers
conneced therewith.

Mr. Deputy-Speaker: The question

“That leave be granted to in-
iroduce a Bill to defing and amend
the law with respect to the
liability of the Government in
tort and io provide for certain
matters connected therewith.”

The motion was odopted.
Dr. Bam Sabhag Simgh: 1 introduce
the Bill

14.41 bre,

MOTION RE: REPORT OF UNION
PUBLIC SERVICE COMMISSION,
1984-88.

The Minister of Biate in the Minls-
iy of Heme Afairs (Ehri Vidya
Oharan Shukia): 1 bag to move:

*That this House takes note of
hmmdmm
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Public Bervice Commission for the
period 1st April,
March, 1985, together with the
Government's Memorandum
thereon, laid on the Table of the
Third Lok Sabha on the 2nd
March, 1986.”

Shrt Easawarlal Guopia (Delhi
Sadar): 1 want to raise a point of
order on this.

IAW WERT, U AqEZ WS
aréx g 1 § wrew saTy wifewer azs
¥ oes fearan e g )XW ¥ |\
w7 & fowr & —

“It shall be the duty of the
Union Commission to present an-
nually to the President a report
ms to the work done by the Com-
mission and on receipt of such
report the President shall cause a
copy thereof together with a
memorandum explaining, as res-
peocts the cases, if any, where the
advice of the Commission was not
accepted, the remsons for such
non-scceptance to be leid before
each House of Parliament.”
wric ag & fv ag 3% & fr 2wt
ag fad wig graw & 1865 & T
i'ltriﬂ.mﬁ-nmﬂﬁiim
aw A0 eeTeT B, X7 9C W@ A
g vy | W} Az wne € AT ¥ N
fwar waT §1, &fewr fore & TRwA
gor & o< @@ Wt & W e
Rfwew &, 39 F oA fiewr @ ¢

ta P & g atw Ty w7
wrifeat Ty e e gu At Fa@
feert Tw ®F, 39 § W 5 fear
IO & 70 $) g & e yav e
¥ Tt it we fawre o WW, o wr-
for & wrw Y@ fo ¥ g o R
wt Sy st ¥ fewr war
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